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COUNCIL OF STATE.
Tuesday, the 1st September, 1925.

The Council met in the Council Chamber at Eleven of the Clock. the.
Honourable the President in the Chair.

QUESTIONS AND ANSWERS,

DELEGATION TO THE GOVERNOR GENERAL IN COUNCIL OF THE POWER TO MAKE
RuLEs UNDER SECTION 96-B (2) oF THE GOVERNMENT OF INDIA AcT.
51. The HonourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state :
(¢) whether, under section 96-B (2) of the Government of India Act
the power of making rules has been delegated to the Governor
General in Council ;

(b) if so, has the Governor General in Council made rules in virtue of
the power thus delegated ; and

(c) if the reply to (b) is in the affirmative, will the rules be placed on the
table ?

TreE HoNoUrRABLE MRr. J. CRERAR : (a) and (b). The power to make
rules on various matters was delegated in the Fundamental Rules, and the
Governor General in Council has availed himself of that power by making
what are known as the Supplementary Rules. No delegation of rule-making
power has so far been made in pursuance of the recommendations of the Lee
Conunission.

(¢) A copy of the Supplementary Rules will be found in the Library.

T HoNouraBLE Dr. DWARKANATH MITTER : A supplementary
question, Sir. Will the Government be pleased to state whether the Standing
Emigration Committee had an opportunity of discussing the ,Lowlands ques-
tion with the members of the last Kenya Committee and to state the nature of
the advice given by the Starnding Emigration Committee ?

TraE HonouraBLE MR.J. CRERAR : I1.donot think that question arises,
Sir, as a supplementary question.

THeE HoNouraBLE DR. DWARKANATH MITTER : The second part,
Sir. '

Tee HoNouraBie THE PRESIDENT : The Honourable Member has
anticipated the answer to the next question.

RESERVATION OF THE Lowranps oF KENYA FOR INDIAN COLONISATION.
52. The HonxouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state: .
(a) whether they have consulted the Standing Emigration Committee
of the Indian Legislature on the subject of the proposal made by
M82C8 ( 97 ) A
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His Majesty’s Government to reserve an ares in the Lowlands of
‘Kenya for Indian colonisation ;

(b)Mif so, has the Committee submitted its report ; and

(¢) if there is such a report, will it be placed on the table ?
Tue HoNouraBLE MIAN Sir FAZL-I-HUSAIN : (a) The reply isin the
- affirmative.

(6) The Committee submitted no formal report but merely made a recom-
mendation.

(¢) Does not arise.

Tre HonouraBre Dr. DWARKANATH MITTER : Will the Gevern-
ment be pleased to state whether the Standing Emigration Committee had an
opportunity of discussing the Lowlands question with the members of the last
Kenya Committee and to state the nature of the advice given by the Standing
Emigration Committee ?

Tae HonourasLe Mian Sir FAZL-I-HUSAIN : I shall be very glad
to inquire if the Honourable Member will put the question down.

REeservATION OF THE LowLaNDS OF KENYA FOR INDIAN COLONISATIOR.

63. The HonourasLe Mr. PHIROZE (. SETHNA: (a) Have
Government received from the Overseas Committee of the National Liberal
Federation and the Imperial Citizenship Association memoranda on the
subject of reserving an area in the lowlands of Kenya for Indian colonisation ;
and

(b) if so, will Government be pleased to make a full statement on the
subject mentioning what action has been taken ?

TaE HoNoURABLE MiaN Sir FAZL-I-HUSAIN : (a) Yes.
() Government do not intend to depute an officer to inspect this area.

Tee HonourasLe Mr. K. C. ROY: Could thel Honourable Member
indicate to the House the opinions of Kenya Indians on the subject ?

Tre HonourasLe Mrax St FAZL-I-HUSAIN: I understand that
they are very much in conformity with the views that Gevernment have omthe
subject.

Tre HoxovrapLe Dr. Sk DEVA PRASAD SARVADHIKARY : Is it
a fact that one of these gentlemen has agreed to serve on the Executive Council
of Kenya and several have agreed to serve on the local Legislative Councit ?

Tre HoNouRABLE Mian Sir FAZL-I-HUSAIN: I am afraid I could
not answer the question from memory.

NaTtaL Boroucns ORDINANCE.

54. The Honouranre Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to statc what action, if any, they have taken on the subject:

[}
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of the Natal Boroughs Ordinance with a view to moving His Majesty’s Govern-
ment to advise His Majesty to disallow the Ordinance ?

Tue HoNoUrRABLE MiaN Sik FAZL-I-HUSAIN: The Government of
India are still negotiating with the Union Government with a view to
arrange a conference to consider the Indian question in South Africa.

Tue HoNoUrABLE DR. SiIR DEVA PRASAD SARVADHIKARY : Has
any representation been made to the Governor General of the Union by the
Government of India and is the Honourable Meniber in a position to indicate
what that representation is ?

Tae HoNoURABLE Mian Sir FAZL-I-HUSAIN: We are in negotia-
tions with the Union Government and are constantly making representations.

Tue HoNouraBLE Mr. K. C. ROY : May I ask, Sir, what definite advice
the Government of India gave to the Governor General in South Africa to
disallow the Natal Boroughs Ordinance ? That is the question at issue.

Tre HoNouraBLE MiaN Sir FAZL-I-HUSAIN: The arrangements
for a round table Conference cannot be pursued if particular points are pressed
and a reply in the affirmative or negative is insisted upon.

DisABILITY IMPOSED ON INDIAN STUDENTS REGARDING ADMISSION TO
UNIVERSITY OFFICERS’ TRAINING CORPS.

55. The HoNnouraBLe Mr. PHIROZE C. SETHNA: With regard
to the Resolution moved on 22nd January last, regarding the removal of the
disability against Indian students in England to enter the University Officers’
Training Corps, which was accepted by Government, will they be pleared
to state what action His Majesty’s Government have taken to remove the
disability, and whether the disability has been removed by now ?

His Exceurency THE COMMANDER-in-CHIEF: No reply has so
far been received from the Secrctary of State to the Government of India’s
despatch on the subject, which was sent on the 26th March last.

RECOMMENDATIONS OF THE AUXILIARY AND TERRITORIAL ForcEs COMMITTEE,

56. The HonourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state what steps they have taken to give effect to the
recommendations of the Auxiliary and Territorial Forces Committee ?

His ExceLLency THE COMMANDER-iN-CHIEF: The Government
of India found it necessary to consult Local Governments in regard to the
principal recommendations of the Committec. The final replies of certain
Local Governments have only recently been received, and these are still being
examined. The Government of India have not yet come to any final conclu-
sion on the subject.

REvisioN oF THE MESTON SETTLEMENT.

B7. The HonourasLE Mr. PHIROZE C. SETHNA : (2) Will Govern-
ment be pleased to state whether they have received from the Government of
Bombay a representation of the Legislative Council of Bombay on the subject of
the Meston Settlement; and
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(b) if s0, what action they propose to take thereon ?

Tue HoNouraBLE MR. A. C. McWATTERS. (a) The Government of
India have received a representation from the Government of Bombay asking
for an immediate revision of the Meston Settlement to be entrusted to the
Taxation Inquiry Committee.

_ (b) As T have already pointed out to this Housc at the time of the debate
on the Resolution regarding Provincial Contributions, the revision of th : Meston
Sattlement is not within the province of the Taxation Inquiry Committee, and
that Committee is not the sort of body to whom such duty could suitably be
assigned. In accordance with my promise on that occasion, the Committee
has, however, bien asked to advise on the operation of Devolution rule 15
regarding the allocatien of a share of income-tax to Provincial Governments.

TeeE HoNoUuraBLE Dr. Sir DEVA PRASAD SARVADHIKARY: Has
any representation been received from the Government of Bengal 2 If not,
will the Government call for a report from Bengal before finally deciding the
question ?

TeE HoNoURABLE Mr. A. C. McWATTERS: So far as T am aware, no
representation of this char.icter has been reccived from the Government of

Bengal.

AMENDMENT OF THE LAW RELATING TO INFANTICIDE IN INDIA.

58. The HonouraBLE Mr. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to the observations made some time back
by the Sessions Judge of Dharwar in his jndgment on a case of infanticide,
wherein he observed to the effect that * the criminal law of India might be
brought into line with the law on infanticide obtaining in Western countries
where infanticide is treated as an offence distinct from murder ”’?

(b) Are Government aware that the Bombay High Court, before which the
same case came on a;peal, endorsed the observation: made by the Sessions

Judge ?

(c) Will Government state if any action will be taken on the lines suggested
by the Sessions Judge ?

TeE HoNoURABLE Mr. J. CRERAR: The Government of Bombay

have recently brought the case mentioned by the Honourable Member to the
notice of the Government of Jndia, and the Government of India are
considering the expediency of amending the law.

AMENDMENT OF THE INDIAN INCOME-TAX AcCT.

59. The HonourasLe Mr. PHIROZE C. SETHNA: (a) Have
Government considered the proposal made in question No. 29 on 22nd J anuary
1925, regarding an amendment of the Indian Income-tax Act on the lines of the
amendment made in 1923 to section 16 of the Finance Act of Great Britain
wheteby profits paid to policy-holders are no longer treated as taxable income ?

(b) If an amendment is to be made, when will it be brought forward ?

" Tee HoNoURABLE MR. A. C. MCWATTERS: The matter is still under
consideration. I hope a decision will be urrived at shortly. )
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‘ ENcourAGEMENT oF INDIAN Agrr.
_60. The HoNouraBLE Mr. PHIROZE C. SETHNA : Will Govern. -
ment be pleased to state :

(@) whether they have received a copy of the scheme for the encourage-
ment of Indian Art framed by the “ Prize of Delhi Committee ” R
and

(b) whether they propose to take any action in accordance with the
recommendations made thercin ?

Tae HoNOURABLE Mr. A. A, L. PARSONS : (@) No copy of the scheme
has been received officially by CGovernment. :

(b) Certain suggestions for the cstablishment of a Central Art School
at Delhi are being considered by Government.

INDIAN DELEGATES TO INTERNATIONAL AND IMPERIAL CONFERENCES.
61. The HoxourasLe Mr. PIIIROZE C. SETHNA : Will Govern-

nent be pleascd to state : N
- (a) how many International and Imperial Conferences were held during
the last three years ;
() what were the functions and objects of each of these Conferences ;

(¢) to which of thesc were the Government of India invited to send
delegates ;
(d) to which of these were dclegates sent by the Government of India ;
(¢) what were the names and qualifications of these delegates; and
(j) what has been the expenditure during the last three years incurred
by the Government of India in connection with each one of these
International Conferences ?
Tre HoxourasLE MR. J. CRERAR: T lay on the table a statement

giving the infcrmation asked for in parts (¢) to (f) of the question. As regards

(@) and (b) I regret that the infcrmation asked for is not available.
' .

Statement showing the Imperial and International ("ozrferenﬁef hfeld during the years 1922,
1923 and 10924 to which the Government of India were invited to send delegates.

Expenditure incurred by Gov-
emment (expenditare in  ster.

Names of delegates. ling has been  converted info
Name of Conference. " e j rupees at the rate of Ro. 1 e

1s.44.)

[ Serial No.

[ ’

1922,

i .. | Lord Chelmsford, His  High- | Rs. 24,620.5.0,
1| League of Nations ness the Maharaja of Nawa-
nagar and Sir . 8. Sivaswamy

Aiyer,
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Expenditure incurred by Gov.
crnment (oxpsnditure in ster-

10

Name of Conference. Names of delegatos. “ling has been converted into
rupees at the rate of Re. 1=
\ 1s.4d.).
1922—contd.

International Union of Geodesy
and Geophysics held in Rome.

General Assembly of the Inter-
national Institute of Agri-
culture held at Rome in
May 1022.

Par East Quarantine Conference,
Batavia.

International
gross,

Imperial Conference for a Pa-

Geological Con-

tent of Imperial validity,
London.
Fourth International Labour

Canferenoe, Geneva.

l;ermanent International Com-
mission of Road Congresses,
Paris.

International Railway Con-
gress held in Rontt.

International Advieory Com-
mittee held at Geneva in De.
oember 1922 in connection

' with the question of Anthrax,

Dr. J. deGranfl Hunter, Mathe-
matical Adviser, Survey of
India.

(1) Mr. J. A. Hubback
(2) Dr. C. A, Barher
(on leave in England).

No delegate was sent

Dr. E. H. Pascoe, Diroctor,
Geological Survey of 1lndia.

Dr. H. G. Graves, late Con.
troller of Patents and De-

signs,

(1) Late Sir B. N. Basu, Member
of the Secretary of State’s
Council (Governmont dele-

gate).

(2) Sir L. J. Kershaw, K.C.S.I.,
C.LE., India Office, London
(Government delegate).

(3) Sir Alfred Pickford
ployers’ delegate).

(4) Mr. N. M. Joshi, M. L. A,
(Workers' dclegate).

(Em-

Mr. B. G. Gwyther, Superin-
tending Engineer, Bengal (on
leave in England).

(1) Mr. Deuchars, the Govern-
ent Director of Indian Rail.
way Companies at the India

Office.

(2) Sir Robert Gales, Kt., Iate
Chicf Engincer, Indian State
Railways.

(3) Mr. H. B. Taylor, C.B.E,
late Chiof Engineer, Indian
State Railways.

Lt.-Colone! F. H. G. Hutchinson,
Public Health Commissioner
with the Governmeat of India.

Exact amount incurred is not
known. Dr. Hunter who was
at the time on leave in England
was paid travelling expenses
(18t class) for the return jour.
ncy to Rome and subsistence
allowance at £ 2.2.0 a day
while attending the meetings.

Information not available.

Ras, 1,770.

Rs. 468-1-0.

Ras. 10,584-2-0.

Information of expenditure im.
curred is not available.

Information of the oxact amount
of expenditure incurred is not
available.

Sir Robert Gales and Mr. Taylor
were in England at the time of
the Congress. Mr. Deuchans
and Sir Robert Gales

were
granted actual travelling ox-
penses (lst class) between

London and Rome and back
and a subsistence allowance
of two guinous a day for the
time spent on the oontinent
on duty. No allowances or
expenses were granted to Mr.
Taylor as he acted as a dele-
gate at his own expcnse,

Rs. 4,700 approximately.
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Statement showing the Imperial and International Conferences held during the
years 1922, 1923 and 1924 to which the Government of India were mvited

to send dolegates.

Expenditure incurred by Gov
ernment (expenditure in sters

ﬁ. Name of Conference. Names of delegates. ling has been converted into
= rupees at the rate of Re. 1=
;S . 1s.4d.).
1923.
1 | League of Nations .. Lord Hnrdinge, Wis Highness | Rs. 31,463-15.0.
the Maharaja of Nuwanager
and Mr. Syod Hassan Tmam.
2 | ¥mperial Conforenco .- His Highness tho Maharaja of | Rs. 16,638-6-11.
Alwar and Sir Tej Bahadur
Sapru.
3 | ¥nteraational Confercnco on | Sir Irabha Sankar Puttani Information not available.
Obscene Publications.
4 | International Conference held | No delegato was sent
in Spain in Juge 1923 for tho
purpose of discovering the
most effectivo moans of com-
bating the olive fly. .
N
5 | International Conferonce for | No dclegate wua sent
Phytopathology and Ento-
mology held in June, 1923 at
Wageningon, Holland.
@ | International Cattle breeding | No delegate was sent.
Congress held in the Nether-
lands in Auguoast, 1923,
% | Imperial Education Confercace, | No @clegate was sont
London.
8 | Conference on Tropical edi- | No delegate was sent
oine in Angola.
9 | 5th Congross of the Far Fuatern | Lt.-Caloncl 8. R. Christophers, | fis. 4,339-1 0.
Association of tho Tropical C.LE., LM.S.
Medicine held at Singapore.

10 | October 1923 Session of the | Lt.-Colonel R. A. Needham, | Colone! Noedham was in England
Standing Committoe of the C.LE, D.5.0., LM.S. and his T. A. to Paris and
Internatienl d'Hygiene Pub- » bnck and sulwistence allowance
lique, Paris. were paid by the office Inter-

national.

11 | British Empire Forestry Con. | Messrs. C. G. Trevor and W. A. | Rs. 10,800 (ostimated).  Actuals
ference, Canada, 1923 (Im- Rohertson of the Indian Fo- arc not known.
perial). rest Service.

12 | Fourth International  Road | Mr. H. L. Holman-Hunt, C.LE, | Information not available.
Oongress, Seville. Suaperintending Enginoer,

| Burma,

13 | The Premanent International | No delegate was sont
Cemmission of Road Con-
gress, Paris

34 | The International Air Congrees, | Mr. H. A, Sams, CLE,, I.C8,, Ras. 30
London, Officiating Director Gene-

ral, Posts and Telcgraphs.

15 | Public Works, Roads and Traus- | No delegate was sent o veee

port Congress, London,
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Expenditure inourred by Gov-
ernment (oxpenditure in ster-

. Name of Conference. Names of delegates. ling has been converted into
“ rupees at the rate of Re. l=
. la. 4d).

1023—contd.

16 | Confercnoe of Dircctors of Me- | Sir Gilbert T. Walker, Kt., | The Government of India were
teorological Services and | CSIL, MA, DSe, PhD, not actually invited to send
Heads of  Observatories, F.R.R, late Director General a dolegate ; Sir G. T. Walker
Utretcht, Holland. of Observatories in India. asked for permission to attend

the Conference as a reproscne
tative of India which was
granted.

17 | Fifth International Labour | Mr. (now Sir) D. M. Dalal, Kt., | Rs. 7,109-12.-0,

Conference. late High Commissioner for
India, London. Sir DNadiba
Dalal did not attend the Con.
ference, his place was taken
by Mr. A. G. Clow, 1.C.S,
acting as subatitute delegate
appointed by Sir D. M. Dalal. ’
Sir L. J. Kershaw, K.CS.I.,
C.LE., India Office, London.
Mr. J. A. Kay of Millowners’
Association, Bombay,  Mr.
[ Roy Chowdhury, M. L. (.,
Calcutta.

18 | International Conference of | Mr. A. G. Clow, L1.C.S., Under | Rs. 285.

Labour Satisticians, Geneva. Sacretary,  Government  of
Indin, Department  of In-
dustries and Labour.

19 | The Imperial Economic Con- | Indin was represented by Lord | Delegates were the guests of His
ference convened in London Peel, then Secretary of State Majesty’s Goverument.
in October-November 1923, for Indin, and he was nssisted

by Mr. (now Sir) Charles Innes,
Commerce Member of the
Viceroy's C'ouncil, then on
leave in England, and Mr.
(now Sir) Dadiba Dalal, then
High Commissioner for India,
London, as delegates.

20 | International Navigation Con- | Indin was represented by Mr. Nil.
gress held in London in 1923, H. A, F. Lindsay, C.B.E,

1.C.8., the Indian Trade Com-
missioner in London. =

21 | The Second General Conference | None was sent from India. The Nil.
of the League of Nations on Sccrotary of State was asked
communications and transit to arrange for the point of
held at Geneva in November view of the Government of
1923. India being put forward hy

the British representative at
the Conference.
22 | International Conference on | Mr. W. D. Tomkins, India Office,] No expenditure was incurred in

(ustoms and other similay
formalitics.

represented India.

India and no information is
available as to the amaquat
incurred outside India.
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Statement showing the Imperial and International Confererces keld during the
years 1922, 1923, and 1924 to which the Government of India were tnvited

to sexnd delegates.

Serial No.

\

Name of Conferences.

Name ‘of delegates.

Cost incurred by Government
(expenditure in sterling has
boen converted into rupees

at the rate of Re. 1=
1s.4d.).
L]

League of Nations .. ..

Inwrnutionﬁ Union of Gendesy
and Geophysics held in Madrid

International Pedelogical Con-
ference held in Rome in BMay
1924,

General Assembly of the Inter-
national Lustitate of Agricul-
ture held in Rome in May,
1024,

Socond International Seed Test-
ing Congress held in England
in July 1924,

Tmperial Mycological Conference
held in England in July, 1924
in conjunction with the Bri-
tish E npirc Exhil ition.

Imperial Botanical Conference
held in July, 1924 on the
ocension of the British Bmpire
Exhibition.

April 1024 session of the Stand-
ing Committee of office Inter-
national d'Hygiene Publique,
Paris.

October, 1924 Session of the
Permanent Commiittee of the
office International d’Hygicne
Publique, Paris.

1924,

Lord Hardinge, His Highness
the Mahar. j: of Bikaner and
Sir Muhammad  Rafiquo.

Sir G, P. Lenox-Conynghnm,
Retired, Superintendent,
Survey of India.

No dolegate wus scnt.

1. Sir Raja Gopala Achariar,
(Member, Scerctary of State's
Council).

2. Mr. B. C. Burt (0n lonve in
England).
No delegate was sent.

1. Dr. E. J. Butler (on deputn-
tion in Enaland as Director
of the Tmperial Bureau of
Mycology).

2. Dr, F. .J. F. Shaw (on leavo
in England).

Lt..Col. A. T. Gage, 1LMS,,
C.LE. M.A, MB, BSe.
F.L.N., F.AS.B., Director of
the Botanical Survey of India
(ou leave in England).

Lt..Col. F. 7. G. Hutchineon,
CLI,, 1.M.S,, (on leave in
England).

Lt.-Co\. A. B. Fry, C.LE, D.S.O,
IM.S, (on leave in Eng.
land).

Information not available.

Sir Gerald’s  expenses were peid
by His Mujesty’s Government
whom he also represented.

Information not available,

Information not available.

Information regarding exact ex-
penditure incurred is not avails
able.  Col. Gage recdived
deputation pay of 2-3rds ofe
his Indian u.lu.r{ together
with subsistence allowance at
the rate of 30s. a day and
actunl and necessary lst class
travelling expenses.

Information regarding  exact
expenditure incurred is not
available. Col. Hutchinson
was granted an honorarium
of 1.6th of his Indian emolue
ments in addition to leave
allowance while on deputation
in interruption of leave, His
T. A. to Paris and back and
subsistence allowance were
paid by the office Interna.
tional.

Information regarding exaot ex-
penditure incurred I8 not avail-
able. Col. Fry was placed
on deputation and received
2-3rds of his Indian pay and
a compensatory allowance of
162. 84. a day for the period of
his_deputation, Before going
to Raris he was sent to Geneva
to the working of the Health
Soction of the League of
Nations.  Reccived  usual
travelling expenses to and
from .G and subsist

allowance at 3 guineas a day
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Cost irourred by Govern-

ment (expenditure in  ster-

10

| 31

12

i3

iU

13

Third Enghish apeaking Con-
fotence 8on Infant Wellare
held in London,

Rixth International Labour Con-
ference, Geneva,

The World Power Confereace,
Londoa.

The Permanent International
Commission of Road Con.
grosses, Paris.

International Postal Congi'ea«,
8tookholm.

2 Internations! Opitm Confor-
enoes.

Lt. Col. E. H. Hodgson, D.S.0.,
LM.S.

(1) Mr. tnow Sir) A. C. Chatterji,
C.LE., LCSKS.. late Member
of the Council of the (lov.
ernor Genceal of India.

(2) sir L. J. Kershaw, K.(".S 1.,
C.I.E., India Office, London.

{ (3) Sir Alexander Murray, Kt.,

C.R.E.

{ (#) Mr. Joseph Baptista, Bar.at-

Law, M.L.C., Bombay.

High Commissioner for India

with Mr. J. W. Mears, the
late Electrical Adviser to the
Government of India as Tech-
nical Adviser.

No dolegate was sent.

(1) Sir Geoftrey Clarke, Kt.,
CS.1, O.B.X, 1.C.S. Direct.
or General of  Posts  and
Telegraphs as Senior dele-
gate. -

(2) Rai H. K. Raha Bahadur,
M.A.. Dy. Dircctor General
of Post Ofticv as 2nd  dvle-
gate.

(3) Mr. P. N. Mukerjee, MA,,

M.R.AS.F, R. Met. Soc.
(London), Superintendent  of
Post offices and P. A, to Post-
master (eneral, Bengal and
Assam as BSecrotary.

Mr. J. Campbell, C.LE,, O.B.E,,

(late of the I.C.S.) assisted
by Mr. H. Clayton, C.LE,
1.C.S., Financial Commis-
sionor, Burma, who was on
Jeave in England, Mr,
Campbell had to leave
suddenly on more pressing
business and his place at the
Conferences was taken by
Mr. J. C. Walton of the India
Office.

?O' Name of Conferénce. Names of delegates. ling has been oconverted into
~ rupecs at.tho rate of Ro, lw=
3 1. 4d.)
1924—contd.
while at that place. He was
- also granted a free passnge to

India. His T. A. to and from
Paris and subsistenoe allow-
ance were paid by the offico
International.

Colonel Rodgvon was on leave
in Fngland at the time and
received only Travelling allow-
ance and subsistonco alows
ance,

Rs. 17,774+12.0.

Nil.

%s. 58,895-2.0,

Information not available.
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Tae HonourasLE Mr. K. C. ROY : May I ask the Honourable the
Home Secretery if he isin a fosivion to state whether the cost of delegation of
Indian Princes to the League of Nations as weil as the Impcrial Conference -
is a charge on Indian revenues ?

Tue HoNouraBLE MR.J. P. THOMPSON : Wizh your per nission, Sir,
perhaps I might answer that supplementery question. The answer is in the
affirmative. But I belicve I am right in stating that the Princes have not
on every occasion availed themselves of the generotity of the Government
of India. That applies only so far as the deputations to the League of Na-
tions are conccrned. As regards deputaticns to the Imperial Conference
I believe the cost of ull the expenses of 4!l the delegates in England is borne
by the Imperial Government.

Tar HoNourasre Mr. PHIROZE C. SETIINA: Do I understand the
Honourable the Home Secretary to say in reply to jatss (a) and (b), that he

is unable to give that information, or whether the information is not avail-
able ?

Tue Hoxnourasrr Mr. J. CRERAR : The infcrmaticn is not available
to me. The Honourable Member will observe that we have Leen at  great
pains to provide the information with rezard to such Conferences to which
the Government of India wer. cither invited or did actually send their dele-
gates. As regards those Confercnces to which either we were not invited or
t> which we did not send our delegates, 1 regret o say the information is
not available.

Tue HoNourasLE Mr. PHIROZE C. SETHNA: Cen the Honourable
Member inform us from where it will be avail:ble to us ?

Tae HoNouraBLE THE PRESIDENT: It i3 not the concern of the'
Governor General in Council at all. The Honourable Member is referring
to Conferences to which India was not a party or to which India was not
invited to send delegates. That is & matter on which information should be
obtained élsewhere.

DgesparcH oF COPIES OF THE (GAZETTE OF INDIA PER VALUE; PavasLe Posr,
62. The HoNourABLE Mr. PHIROZE C. SETHNA : (a) Will Govern-

ment be pleascd to state if it is a fact that in response to a requisition from &
well-known commercial body for copies of the Gazett.: of India containing the
Insurance Bill it was informed by the Manager, Central Publication Branch,
by his letter No. 855-G., dated 9th July 1925, that “ copies of the Gazette.
asked for will be supplied on receipt of the copies from the Simla Press ™ %

(b) Is it a fact that the commercial body received afterwards a letter
No. 937-G., dated 17th July 1925, drawing its attention to item No. 4 on the
reverse which stated *‘ copies of the Gazstte of India asked for will be supplied
on receipt of Rs. 9-4-0 in advance, as prepayment is necessary under Govern-
ment order. The Gazette of India is not supplied per V. P. Post ” %

(¢) Will Government explain .
(¢) why the second letter could not have been sent in the first instance in
reply to the requisition for copies of the Gazette of Indis, and
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(%) why sending copies of the Gazette of India per V. P. Post is prohibit-
ed ?

(d) Will Government issue orders for sending copies of the Gaz:tte of India
by V. P. Post ?

The HoNOURABLE MR. A. A. L. PARSONS : (a¢) Yes.
(b) Yes.

(¢) (3) The second letter was issued, not in consequence of the adop-
tiom of any prescribed method, but through an error on the part of a
clork.

(¢) (#%) and (d). 0dd eopies of any particular part of the Gazette of
India can be, and are supplied by V. P>. P. There are, however, diffi-
culties in the way of arranging for annual subseriptions to the Gazette
being recovered by V. . P. These are due to the fact that impoviant
parts of the Gazette are issued direetly from Simla to subseribers, while
subseriptions have to be collected by the Central Publication Branch in
Culeutta.

ScHOLARSHIPS AND PRIZES FOR INDIAN ART STUDENTS.

63. Tae HoNovrasLE Me. PHIROE C. SETHNA : (a) Will Govern-
ment be pleased to state what progress has been made in regard to the
Resolution moved on 28th Jannary 1925 and a cepted by them for considering
the advisability of formulating a sciieme of scholarship: and prizes for Indlan
Art students and of establising a central institution for the scholarship
holders and prize-winners ?

(b) Will Government now | lace on the ta' le the scheme formulated by
the architects of New Lelhi in consultat'on with the Chef Engincer, which
sclreme was roferred to by the Honoura le Mr. A. H. Ley. when s eaking on
the Redolution referred to in (a) alove ?

The HoNoUrRABLE Mr. A. A. L. PARSONS: (a) The matter is under
congideration.

~ (b) The scheme formulated by the architects was placed before the Stand-
ing Advisory Committee attached to the Department of Industries and Labour
who made the following recommendations :—

‘“ As the revised estimsto of the New Capital contains no substantial provision for
decorativo work, the Committee agree that consideration of the scheme should
be postponed and that it should be revived if and when a comprehensive
scheme of decoration is approved.”

Government have no present intention of taking any further action on that
scheme and consider that in the circumstances no useful purpose would be
served by placing a copy of it on the table.

TeE HoNoUrABLE Dr. SIR DEVA PRASAD SARVADHIKARY : Are
the Government aware whether the Provincial Governments are making any
arrangements for training research students to take up this decorative work
when the Government have money for the purpose ?

Tae. HoNouraBLE MR. A. A. L. PARSONS: I have no personal know-
ledge of any such arrangements.
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ExXPENDITURE ON THE BRiTisE LEGaTION AT KABUL.

€4. The HoNouraBLE MR. PHIROZE C. SETHNA : (a) Will Govern-

.ment be pleased to state whether they have made any representation to His

Majesty’s Government that the expenses on account of His Majesty’s Minister
at Kabul should not be paid out of the Indian Exchequer ?

(b) If the reply is in the negative, do they propose t> do so ?
TrE HoNouraBLE MR. J. P. THOMPSON : (a) No, Sir.

(b) The matter came under. review recently and it was held .that
it would not be in India’s interest to alter the incidence at present.

THE HoNouraBLE MR. K. C. ROY: May I ask the Honourable the
Political Secretary whether the Kabul Legation expenditure was not care-
fully scrutinised by the Inchcape Committee and reported to the Government
of India as well as to His Majesty’s Government ?

Tee HoxovrarLE Mr. J. P. THOMPSON : The Inchcare Committee
presumably did consider the question of the expenditure of the Kabul Le-
gation, and I have no doubt that thcir conclusions were duly considered by
the Government of India.

The Home Government is, of course, in full possession of the facts and
I may refer the Honourable Member for further information to an answer
given by Earl Winterton in the House of Commons on the 15th June 1925.

DerecTive OVERBRIDGES AT BANDRA AND SanTA CRUZ ON THE BOMBAY,
BAroDA AND CENTRAL INDIA RaAlLWAY.

65. The ITonouranLE Mr. PHIROZE C. SETHNA : (a) Aré Govern-
ment aware that the Bombay, Baroda and Central India Railway is construct-
ing several overbridges on its suburban stations ?

(0) Is it a fact that the overbridge at Bandra, when completed, was found
to be extremely inconvenient and evoked much protest from the public ?

(c) Is it a fact that a large portion of it had to be scrapped and rebuilt ?

(d) What was the original estimate and how much has the cost exceeded
the estimate owing to the rebuilding ?

(e) Who is responsible for the mistake, if any, and the consequent loss ?

(f) Ts it a fact that, despite public protests against the Bandra overbridge,
an overbridge at Santa Cruz was allowed to be completed though it had the
same defects as the Bandra overbridge ?

(9) Is it a fact that a portion of even this Santa Cruz overbridge is scrapped
and being rebuilt ?

(h) What was the original estimate and how much has the cost exceeded
the estimate owing to the rebuilding ?

() Who is responsible for the mistake, if any, and the consequent loss ?
Tae HoNouraBLE MR. D. T. CHADWICK : (a) Yes.

(b) The bridge was found inconvenient and protests were made by the
public.
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(c) No. The stairways only were redesigned.

(d) The original estimate amounted to Rs. 19,407 and the expenditure
actually incurred to Rs. 20,191, 4.e., an excess of Rs. 784 only. ®

(¢) The bridge was designed by a well known firm of Engineering Con-
tractors and the design was approved by the Superintending Engineer, Construc-
tion, for the Bombay, Baroda and Central India Railway.

) The fanta Cruz bricdge is not yet completcd. It had been ordered at
the same time as the Bandra bridge and its erection was delayed in order to
add the half-way landings found desirable in the latter case.

(9) No.

(k) The original estimate amounted to Rs. 17,844. The work is expected
to be completed well within those figures.

(8) Does not arise.

DweLLINGS oF WORKMEN OF THE BoMBAY, BarcpA AND CENTRAL INDIA
RAILWAY AT MATUNGA.

66. The HoNouraBLE MRr. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to the photographs and description
thereof, which appeared in the Bombay Chronicle of 11th July 1925, of the
gwellings of workmen of the Bombay, Baroda and Central India Railway a$
Matunga near Bombay ?

(b) If so, bave Government ascertained if the allegations made therein
are true ¥

(¢) If they are true, will Government state what steps have been taken to
improve these dwellings ?

(d) If no steps have becn taken so far, will Government state if they pro-
pose to take steps and, if so, what steps ?

Tre HoxouraBre MRr. D, T. CHADWICK : (a), (b), (¢) and (d). Gov-
ernment have seen the photegraphs and description referred to, and they have
ascertained that the real position is as follows :

The quarters in question were built in 1921 owing to the shortage of house
accommodation in Bombay and to the difficulty experienced by the Workshop
Staff in obtaining suitable accommodation. They were ‘‘ Kutcha pucca >’
quarters having tiled rocfs with bamboo and mud walls and were never intended
to be of a permanent character, tecause in the ordinary course such staff are not
entitled to railway quarters and the intention was merely to afiord relief to the
staff and assist them over a difficult period until the ckauls planned by the
Bombay Development Directorate were ready for occupation.

In view, however, of the high rental imposed by the Directorate in the
first instance, the workshop staff requested that they might be permitted to stay
where they were, a request which was conceded as the quarters in question were
then in a good state of repair. A few months ago certain of these quarters
began to show signs of deterioration, and as it was not intended to spend more
money on them (the purpose for which they had been constructed having been

(8
[ ]
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achieved) the occupants.were informed that they must vacate them which they
accqrdingly did and the quarters were demolished. Similar deterioration has
now become apparent in the remaining blocks and notice . have begn issued to the
staff in occupation that these quarters must also be vacated after which they
too will be demolished.

Tre HoNouraBLE Mr. PHIROZE C. SETHNA : How soon will they be
demolished %

TaE HoNoURABLE MR. D. T. CHADWICK : As soon as the staff vdcates
them.

ImMrorTs OF P16-IRON FROM INDIA INTO AMERICA, ETC.

67. The HonouraBLE MRr. PHIROZE C. SETHNA: (a) Has the
attention of Government been drawn to a report in the Times of India that,
owing to heavy imports of pig-iron from India into America, the Government
of the United States have appointed a Committee of Inquiry with a view to
put heavier duty on imported pig-iron than the rate existing at present ?

(b) Is it a fact that the Government of India have a profit-sharing arrange-
ment with the Pioncer Magnesia Works ?

Tue HoNoURABLE Mr. D. T. CHADWICK : (a) Yes.

(b) The Honourable Member is referred to clause 3 (a) of the agreement
with the Pioneer Magnesia Works which is printed on page 49 of the Report
of the Tariff Board on the grant of protection to the Magnesium Chloride
Industry.

SAFEGUARDING OF THE PUBLIC AGAINST FRAUDULENT WINDING OF INSURANCE
COMPANIES.

68. Tur HonourarLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state if in their proposed Insurance Bill they have in-

cluded mea.ures to safeguard the public against fraudulent winding up of
Insurance Companies ?

Tue HoNoURABLE MR. D. T. CHADWICK : In the Insurance Bill which
has been published there is no special provision such as that referred to by the
Honourable Member. The Bill is, however, published for criticiems agd sug-
gestions and any sent in by the Honourable Member will be welcomed.

Tue Honourasie Mr. PHIROZE €. SETHNA: Are Government
aware of the fraudulent winding up of a Life Insurance Company in Calcutta
quite recently ?

Tue Honourasre Mr. D. T. CHADWICK : We have had complaints
about the winding up of a certain Insurence Compeny in Calcutta. I am not
prepared to say whether the transactions were fraudulent or not.

TrE HoNoURABLE Dr. Si1r DEVA PRASAD SARVADHIKARY : " Is it
not a fact that some of these liquidators are appearing in the police court in a
capacity not ordinarily attached to creditable persons ?

Tre HoNourasrE TEE PRESIDENT : 1 think we had better leave the
matter where it is, if the proceedings are now before a court of law.
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Tue HoxotraBLE Dr. Si1r DEVA PRASAD SARVADHIKARY : Isit
not a fact that a Bill has already been introduced in another House, and do
Government propose to take any steps to have a Jomt Select Committee
appointed for the consideration of the Bill ?

Tre HoNouraBLE MR. D. T. CHADWICK : A Bill has been introduced
and has been circulated, and during the next Session a motion will most prob-
ably be made to refer it to either a Joint or a Select Committee. It has not
been decided whether the Committee will be a Joint or Select one.

PAYMENT OF BoUNTIES UNDER THE INDIAN STEEL (PROTECTION) AcCT.

¢9. TeE HoNourasBLE MR. PHIROZE C. SETHNA: Will Govern-
" ment be pleased to state :

(@) the total amount of bounty paid during the first year of operation of
the Indian Steel (P'rotection) Act on wagons ;

(b) the same during the second year ;

(c) on how many wagons it was given in each year and to which firms;
and

(d) the distribution of the amount amongst the various wagon-manu-
facturing firms in India in each of the two years ?

Tae HonouraBrLe Mr. D. T. CHADWICK : (¢) The total amount of
bounty paid on wagens during 1924-25, the first year of operation of the
Steel Industry (Protection) Act, 1924, was Rs. 2,85,6(0.

(b) During the current year, which is the second year, it is hoped to spend
the whole of the maximum permissible amount of Rs. 7 lakhs.

» (c) and (d). A reply to these two parts of the question would have to be
very lengthy in order to be clear. I trust the Honourable Member will probably
find information, which will meet his requirements, on this subject in Volume 1
of the Railway Board’s Report on Indian Railways for 1924-25, which will be
published very shortly.

MANUFACTURE OF LocoMOTIVES AND WAGONS AT THE WORKSHOPS IN AJMER.
70. Tue HoNOURABLE MR. PHIROZE C. SETHNA: Wil Govern-
ment Be pleased to state :
(a) how many locomotives or wagons have been made at the shops in
Ajmer ;
(b) the date on which such wagons or locomotives were completed ;

(c) the cost of such locomotives or wagons to the railway company
making full allowance for overhead, supervisory and consulting charges ; and

(d) the cost of locomotives or wagons of same or simildr type to other
. railways, which have purchased them from private manufacturers ?

Tae HoNouraBLE MR. D. T. CHADWICK : If the Honourable Member
will state the period for which the information is required, it will be collected
and furnished ta him.
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ProrosED AGRICULTURAL COMMISSION.

71. Tae HonouraBLE Mr. PHIROZE C. SETHNA : Will Govern-
ment be pleased :

(¢) tolay on the table correspondence with the Secretary of State for India
in connection with the proposed Agricultural Commission ; and

(b) to state how soon the Commission will be appointed and if there will be
an Indian Chairman and an Indian majority ? ‘

TrE HoNourABLE MiaN Sir FAZL-I-HUSAIN: (a) and (b). An Agri-
cultural Commission is not at present considered necessary and there has been
no correspondence with the Secretary of State on the subject.

TaE 1LoNOURABLE DR. DWARKANATH MITTER : Has the attention
of Government been drawn to the press comments regarding the suggested
Agricultural Commissicn and the constitutional implication of the Central
Government attempting to interfere with the ministerial subjects in the pro-
vinces ¢ '

Tur HovourasLe MianSiz FAZL-I-HUSAIN: I will be very glad to

sce them.
HoME ILEMITTANCES.

792. Tz HonouraBLE Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state whether the total amount of remittances, which they
have made to the United Kingdom by purchase of sterling or other means up
to 31st of July 1925, is—

(@) smaller than the amount pro saéa for this period as foreshadowed in
the budget statement, or

() larger;

(¢c) smaller or larger by what figure ; and

(d) the reasons explaining (7) ?

Tug HoNoURABLE MR, A. . Mc(WATTERS:  The total amount of remit-
tances for the 4 months ending 31st July 1925 was £0,926,000 and the total
estimate for the year as indicated in the Budget was £31) millicns.  The Budgot
Statement did not attempt to distribute the remittances pro rata, as it is prac-
tically impossible to distribute the annual budget programme of remittances
month by month. The a~tual remittances must. deperd to a lerge extent on
various uncertain factors during the year, ard it is not therefore possible ta
make any comparison in the manner suggested by the Honourable Member.

IssuE or NoTES. :

73. Tae HovouranLr Mr. PHIROZE C. SETHNA:  Wilt Govern-
ment be pleased to state whether they have issued any notes in pursuance of
the power sanctioned b the Legislature last yoar for larger fiduciary issu»
of notes and, if so, for what amount ? .

 Tag HoNouRABLE Mr. A, C. McWATTERS: The Government have no
issued any notes in exercise of the additional powers sanctioned by the Legisla-

ture in February last.
: »
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AMOUNT OF STERLING SECURITIES IN THE PAPER CURRENCY RESERVE.

74. The HonouraBLE Mr. PHIROZE C. SETHNA : (a) Will Govern-
ment be pleased to state in parallel columns the amount of sterling seourities in
the Paper Currency Reserve on lst January 1914, 1st January 1918, 1st
January 1921 and 1st January 1925 ¢

(b) Will Government be pleased to explain the change of practice, if any ¥

Tre HoNouraBLE Mr. A. C. Mc(WATTERS: (a) A statement is laid on
the table.

(b) The changes in the holdings of sterling securities in the Paper Currency
Reserve from time to time are explained in the annual published reports of the
Controller of Currency which will be found in the Library. I do not think
there can be said to have been any change of practice recently. If, as I
understand, the Honourable Member refers particularly to the increase in the
sterling securities during the last two years, this is the result, firstly, of the
conversion of £2 million worth of gold in the Reserve into interest bearing
securities, and secondly, to the sale of Council Bills and purchases of sterling in
excess of the Secretary of State’s requirements. The latter course was adopted
with the object of meeting India’s requirements for additional currency. }

Statement chowing the amount of sterling securities in the Paper Currency Reserve.

l Amount of sterl-
{ ing securities in Total note cir-
Date. i the Paper Curren- culation.

i cy Rescrve.

. £ Rs.
1st January 1914 .. 5 2,667,000 64,56,78,000
1st January 1918 .. | 34,320,000 108,30,57,000
1st January 1921 oo 8,350,000 161,40,08,000
1st January 1925 .. .. .. 16,998,000 179,20,87,000

ExpENDITURE FROM INDIAN REVENUES ON CoNsuLar oR DipromMaTIO
REPRESENTATIVES OUTSIDE IND A.

75. The HoNOURABLE MR. PHIROZE’C. SETHNA: Wil Govern-
ment be pleased to state :

(a) for how many consular or diplomatio representatives outside India
are they paying from the Indian Exchequer ;

* (b) their names and remuneration ;

(¢) if there is any scheme for increasing the number of such repre-
- sentatives;



(d) if any reports are received from such representatives ; and
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‘

(e) if such reports in full or part will be made public ?

Tre HoNouraBLE MR. J. P. THOMPSON :
is referred to the answex given to his questi

February 1924.

(b) A statement of those paid entirely from the Indian exchequer is laid

on the table.
(c) No.

(d) Yes, except from the Indian Vice-Consul, Jeddah.

(¢) Such reporte as are of general public interest are published from time

to time.

Statement showing themames and remuneration of Consular and Diplomutic re-
presentatives outside India who are paii entirely from the Indian erchequer.

Appointment.

Name.

Minister, Kabul ..

Consul, Kandahar

Consul, Jelulabad

Political Agent
Consul, Muscat.

and

Indian Vice
, Jeddalh

Consul,

Consul
Kashgar.

General,

Lieutenant-Colonel
Francis Humphrys.

 Khan Sahib Mahmud Khan

Muhammad Tchangir Khan

Captain R. G. E. W, Albun
(Ufig.).

Assistant Surgeon Chaudh-
ri llakim Din.

Irevet
Gillan.

Major (. V. B.

Sir

Remuneration.
Ra.
Pay .. 4,000 p.m.
Pay .. . .. 860 pm.
Special Pay .. .S 200 pime
Pay .. 600 p.m.
Special Pay 200 p. m.
Indian military pay of ramk.
Special Pay .. e 300pm.
£~ d
Py .. 38 6 8 p.m
plus 5 9, temporary bonus.
Ras.
Pay .. .. .. 950p.m.
Sterling overseas pay £26 p.m.

EXPENDITURE FROM INDIAN REVENUES oN CoNsULAR OR DirLoMATIO
.REPRESENTATIVES oF THE UNITED KINGDOM OUTSIDE IND]A.

76. The HoNouraBLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased tostate :

(@) whether they are bearing any expenses for any Diplomatie or
Consulsr representative of the United Kingdom anywhere out-
side India ;

(b) if s0, what is the amount of such expense in each case ;

(c) if reports of any kind are received by the Government of India froms
such representatives ; and

M82C8

2»

135

(a) The Honourable Member
on, on the same subject, on the 11th

\



116 OOUNCIL OF STATE. [1st Sep. 1925.

A}

(d) what is the nature of proteotion afforded to Indian subjects who are
travelling or doing business in countrics where there are such re-
presentatives of the Imperial Government %

Tee HoNouraBLE MR.J. P. THOMPSON:. (a), (h) and (d). Again
1 would refer the Honourable Member to the very full answer given to his
question on the 11th February 1924. A statement showing the present cost
“to India of these services is laid on the table.

(c) Yes.

Statement showing the annual cost to India of Diplomatic and Consular repre-
gentation maintained by England.

(3) Persia.—Rs. 7,21,171 (average).

(7?) China.—(a) General £12,500, (b) Tenguyeh £475 ard (c) Kashgar
Rs. 74,766 (average).

(732) Afghanistan.—Rs. 4,86,000 (average).

(2v) Stam.—(a) Chiengmai £1,320. (b) half the cost in the case of Nakawn
Lampong (Lakhon) the figures for w hich are not readily available.

(») Arabia.—(a) Muscat Rs. ,298 (average), (b) Jeddah Rs.20,000
(approximate).

AprroiNTMENT OF INDIAN TRADE CoMMISSIONERS AND CONSULAR REPRESENT-

ATIVES OR DipLoMaTIc REPRESENTATIVES IN FOREIGN COUNTRIES.

77. The HoNouraBLE Mr. PHIROZE C. SETHNA: (a) Have
Government reccived any recommendations from commercial bodies for
appointing Trade Commissioners, consular representatives cr diplomatic
representatives in foreign countrices ?

(b) Do Governinent propose to give cffect to such recommendation, if
made ?

Tae HovouranLe Mr. J. P. THOMPSON : (a) We have received no
recent recommendations for the appointment of Trade Commissiorers and none
for that of Consuls and diplomatic representatives,

(b) Does not arise,

Tae HoNouraBLE Dk. DWARKANATH MITTER: Will Government
be pleased to say why the Trade Commissionership in Kenya has been
abolished ?

Tue HoNoUrABLE MR. D. T. CHADWICK : Very largely on the ground
of economy at the time of the Inchcape Committee.

REBATE ON FREIGHTS ON GOVERNMENT CONSIGNMENTS OF BTORES AND
MATERIALS PURCHASED ABROAD.

78. The HoNourasLE Mr. PHIROZE C. SETHNA : Will Government
be pleased to state :

(a) the exact amount of rebate on freights which they receive on
Government con'ignments, from the United Kingdom, or the
Continent to India, of stores und materia's j urcha:cd alroad ; and
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) what percentage is this rebate to the value of total furchases abroad
during the last official year ?

The HonouraBLE Me. A. A. L. PARSONS: The Honourable Member
is no doubt aware that freight on goods carried by sea varies not only from
time to time but also acoording to the size, nature and weight of the articles.
The exact amount of rebate which the London Stores Department has been
able to secure from the shipping companies cannot consonantly with the public

interest be divulged, but Government are satisfied that they save an appreciable
sum owing to the rebate.

SYSTEM OF PAYMENTS FOR STORES PURCHASED IN BRITAIN AND INDIA.

79. Tae HonouvrasLE Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to state:

(a) the method of payment to British manufacturers from the Stores
Department, London ; '

(b) if any manufacturers are given any advance on materials or on
partly prepared goods, or are they called upon to show comple-
tion certificates before any payments are made ;

{c) if they make any payment before delivery of material to any sup-
pliers either to the Indian Stores Department or to the Rail-
ways or to the Army ;

(d) if so, what are the conditions under which such advances are made ;
and

(e) if the system of payment is uniform or varies ?

The HoNourAaBLE MR. A. A. L. PARSONS: (a) Payment is made to
the manufacturers by the Chief Accounting Officer of the office of the High
Commissioner on his being satisfied that the stores have been passed by com-
petent authority and have been delivered at the India Store Depdt at Lambeth,
or free on board ship, one of which is the ordinary condition of contract ; or
otherwise (in exoeptional cases) in accordance with special contract provisions.

(b) As a general rule payment is made by the London Stores Depart-
ment as just explained only on the completion of the contract, but in excep-
tional cases advances on collection of materials or partial completion of work,
are allowed. I may add that in such cases precautions are adopted $0 mini-
mise risk of loss to the Government.

(¢), (d) and (e). As already explained, payment is ordinarily made either
F. O. R. or on delivery of stores in London.
TRAINING OF INDIANS FOR EMPLOYMENT IN THE ROYAL INDIAN MARINE.

80. The HoNourasLe Mz, PHIROZE C. SETHNA: Wil Govern:
ment be pleased to state

(a) the number of officers in the Royal Indian Marine receiving a total
salary, including allowances, of more than Ra. 400 a month;

L J
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(6) how many of them are Indians ;

{c) what attempts have been made to secure Indians for filling vacan-
cies ; and

(d) if any attempt has been made to train Indians for this service and,
if so, what ?

His ExckLLeNcy THE COMMANDER-IN-CHIEF : (a) 123.

(b) No Indian is gt present employed as a commissioned officer in the
Royal Indian Marine.

(¢) Indians are eligible equally with Europeans for appointment as officers
‘to the Royal Indian Marine, but no qualified Indian has so far applied.

(d) The question of providing special training facilities for such Indians
as may hereafter desire to qualify lor this service is under consideration.

PURCHASE BY THE ARMY DEPARTMENT OoF LAND FROM THE Back Bay Recra-
MATION IN BomMpavy.

81. The Hoxourasre Mr. PHIROZE C. SETHNA : Will Govern-
ment be pleased to state :

(@) if the Army Department has agreed to purchase 265 acres of land
from the Back Bay reclamation in Bombay ;

(b) what is the total amount of price to be paid ;
(¢) in how many years will this amount be paid ;

(d) what will be the cost of new military buildings on such reclama-
tion ;

(¢) what was the object of acquiring this land and discontinuing the
existing arrangements ;

(f) how much of the land vacated by the military under this scheme
has been sold to date ; and

(9) if none has been so'd, have any offers of any kind been received
for the military lands, which are for sale in Bombay ?

His ExceLLency THBE COMMANDER-IN-CHIEF : (a)and (b). The area
which it ie intended to purchase is approximately 236 acres for which a sum
of approximately Rs. 228 lakhs is due to be paid.

{c) Payment is not due until the land has been reclaimed and is ready to
be delivered. Funds for the payment are to be obtained from the sale of the
military properties which are being surrendered.

(d) The buildings essentially required, in replacement of existing accom-
modation, apart from those which have already been provided elsewhere, are
now estimated to cost about Rs. 40 lakhs. Other accommodation of a desirable
character will be provided also if the assets of the scheme are sufficient to meet
the cost. The expenditure is being financed strictly from the receipts realis
od,

A [ ]
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t¢) One of the principal objects of the scheme is to bring into full econo-
mic use in connection with the development of Bombay certain valuable mili-
tary properties. With the money realised, adequate accommodation of an
up-to-date character can be provided for the troops and there will be the
further advantage that practically all the accommodation required for troops
in Bombay will be concentrated in one military arca.

(f) and (g). The properties so far sold which constitute only a very small
%roportion of the whole have realised approximately Rs. 69 lakhs. If my
onourable friend would like to have any further information regarding the
Bombay Military Lands Scheme, the Army Secretary will be glad to give
it to him.

EMPLOYMENT OF GRADUATES AND UNDER-GRADUATES OF THE MACLAGAN
ENGINEERING COLLEGE, MucHALPURA (LAHORE) IN THE MECHANICAL
DEPARTMENT OF THE NorRTH WESTERN RAILwWAY.

82. Tue HoNoURABLE Rar Banapur Lara RAM SARAN DAS:
Will the Government kindly state whether they are prepared to give in the
North Western Railway system a number of guaranteed appointments in the
Mechanical Department to the graduates and under-graduates of the Maclagan
Engineering College, Mughalpura (Lahore) ? If so, when do they propose to
take some steps in this direction ?
The HoNouraBLE MRr. D. T. CHADWICK : Rules regarding the re-
cruitment and training of officers for employment in the Mechanical Depart-
ment, State Railways, are at present under consideration.

APPRENTICES EMPLOYED ON STATE RAILWAYS.

83. Tue HonouraBLE Rar Banabur Lara RAM SARAN DAS:
(1) Will the Government kindly lay on the table of this Council the existing
terms of service, method of training, mode and scale of payment, rules of
ordinary, casual and sick leave of literate apprentices recruited in Loco. or
Carriage shops, as compared with those of apprentices serving in the Signal,
Bridge and Permanent Way Departments of each of the State-worked Rail-
~ways for (a) Europeans, (b)) Anglo-Indians, (c¢) Parsis, and (d) Indians ?

(¢7) What is the number of such apprentices o each of the above classes
on each of the State Railways ?

(14i) Is there any difference in the mode and scale of payment and
me‘hods of training of such apprentices when recruited direct, and when
recruited through the Maclagan Engineering College, Lahore, on the North
Western Railway ? If so, in what respect ?

The HonourasLe Mr. D. T. CHADWICK: The information at the
dirpcsal of Goverrment is row out of date and they do not think that they
would te justified in putting the Railway Administrations to the trouble of
furnishing again all the particulars asked for by the Honourable Member.

NUMBER OF SIGNALLERS IN GOVERNMENT TELEGRAPH OFFICES.

84. The HoNoURABLE Ra1 Bamapur LaLa RAM 'SARAN .DAS :
Will the Government kirdly siate the total numbeg of signallers in th e
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Government Telegraph Offices (excepting the Combined Post and Telegraph
Offices) ! How many of these signallers are Goanese ?

The HoNoUrRABLE MR. A. A. L. PARSONS: Th~ 1o0!al number of tele-
graphi v in Government t:legraph office on tho 1st July, 1925, wa3 3,193.
It is not known how many of them arc G« anese.

The HoxouRABLE Rar Baapur Liara RAM SARAN DAS: In case
Governmert are not in a position now to state the number of Goanese sig-
nallers will they find it out and then supply the information 3

The HoNoURARLE MR. A. A. L. PARSONS : It will mean a lot of trouble.
If the Honourable Member thinks it really necessary for any particular purpose,
I will see if I can obtain the information. .

The HoNoURABLE Ra1 Banapur Lara RAM SARAN DAS: Yes, thank
you.

NuMBER OF OPERATORS IN THE WIRELESS SECTION OF THE TELEGRAPHS.

85. Ter HonourariE Rar Bamapvr Laia RAM SARAN DAS:
Will the Goverrment kindly state the total number of opcrators in the W ire-
lees section of the Telegraphs, also their scale of jay and terms of em: loy-
ment? How many of them are Indians?

The HonouraBLE MR. A. A. .. PARSONS : 86 Wireless operators are
employed—12 are Indians.

2. There are three classes of wireless operators, namely :—

(@) Service operators, (who were fully trained before being recruited),
scale of pay Rs. 260—10—300 1. M., plus free furnished quarters
or house rent allowance in lieu thereof on the scale sanctioned
for telegraphists in the Department, plus locality allowance
where such is admisgible at departmental rates, plus free medical
attendance for self. These men are liable for service in any
wireless station in India or Burma ;

(b) Civil operators, (trained departmentally) scale of pay Rs. 80—5—
100—10—250 p. M., with the same allowances as service opera-
tors, plus wireless allowance of 1-4-0 p. d. and a lower or higher
proficiency allowance of 0-15-0 or 1-5-0 p. d. according to quali-
fications, subject to a maximum of Rs. 350 exclusive of locality
allowance. The Indian operators belong to this category. They
are liable for service as in (a);

() Military operators, departmental pay from 1-12-0 to Rs. 3-8-0 p. d.
according to length of service in the Department plus an engine
room allowance of annas eight p. d., when qualified, in addition
%o their military pay. They are liable for service as in (a).

[)



QUESTIONS AND ANSWERS. 121

TRANSFER OF THE TRAFFIC STAFF TO THE ENGINEERING STAFF IN THE TELE-
GRAPH DEPARTMENT.
86. THE HoNoURABLB Rar Panapur LavLa RAM SARAN DAS: Do
the Government intend to stoo the. 1ractice of transferring the Traffic Stuff
in the Telegraph De;artment to the Kngin:ering Staff ¢

The HoNOURABLE MR. A. A. L. PARSONS : T understand the Honourable
Member to refer to the occasional transfers from the Traffic to the Engineering
Branch of «ngineering officers who were originally in the Telegraph Depart-
ment when the Telegraph Traffic and Engineering were combined and, on the
separation of Telegraph Traffic from Engineering elected for the Traffic Branch.
Those transfers are inevitable if such officers are not to be deprived of their
rormal prospects of promotion and Government do not therefore propose
to make any change.

I:MPROVEMENT OF THE PROSPECTS OF LINEMEN IN THE TELEGRAPH DEPART-
MENT.

87. The HoNoURABLE Rar Banapur Lara RAM SARAN DAS:
(1) Will Government kindly state the scales of salary, terms and conditions of
employment of Linemen in the Telegraph Department ?

(b) What yearly increment do they get in their salary? What amount of
house-ient are they allowed in Simla, Murree, Mussoorie, and Naini Tal when
Gioverninent are unable to provide them with accommodation ?

(c) Do the Government contemplate bettering their prospects ?

Tue HoNouraBLE MRr. A. A. L. PARSONS: (a) and (b). The time-
scule of pay is:
In Burma, Northern (i.e., the whole ¢f the Punjab and North West:
Frontier Province) and Sind and Baluchistan Circles and in the
vicinity of Bombay Rs. 22 rising by Re. 1 biennially to Rs. 32.
In other places Rs. 18 rising by Re. 1 biennially to Rs. 28.

Linemen belong to the ‘“ superior service ”’ and are entitled to leave and
pension according to rules. They are granted house rent allowances at all
pla~es where free quarters are not provided and compensatory allowances
at certain expensive localities. In Simla, Murree, Mussoorie and Naini Tal
they receive a house rent allowance f Rs.2and a compensatory allowance
of Rs. 3 a month. They are provided free cf charge with two suits cf uniform
annusally and warm clothing at hill stations.

(c) No.
PurceASE OF CoAL FOR STATE RAILWAYS FROM SOUTH AFRICA.

88. The HoNouraBLE Rar Bamapur Lara RAM SARAN DAS:
Will the Government kindly state the total quantity of coal so far contracted
to be purchased by Government for State Railways from South Africa ¢
What is the average rate per ton f. o. b. Indian port in the contracts so far
placed ¢

Tax HonourasLt Mr. D. T. CHADWICK: As the Honourable Member
has not specified the period for which the information is required, it is not
o .
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possible to reply fully to this question, but he may be interested to krow that
no South African coal whatever has been purchased for State-worked Rail-
ways in India since 1922.

PurcHASE oF CoAlL FOR STaTk RarLwavs.

89. The HonouraBLE Rar Bamapur Larta RAM SARAN DAS:
What Is the total tonnage of Indian coal for the State Railways for which
contracts have been placed this year . What is the average price per .on at
colliery stations ¢

Tre HoNouraBLE Mr. D. T. CHADWICK : If the Honourable Member
refers to pages 3216 and 3217 in Volume IV, No. 50 «f the Official Report
cf the Legislative Assembly Debates on Thursday, 11th September 1924, he
will find therein fall ir f>rmation regardirg the arrangements made with the
Coal Trade for the supply cf coal to the State-worked and other railways
during the current year. In addition to the quantity to be obtained under that
arrangement, 2,600 tons and 14,200 tons ¢f mithy and rubble coal, respec-
tively, have been purchased during this year at an average price of Rs. 7-14-9
“per ton {. o r.

Crists 1N THE CoTToN TEXTILE INDUSTRY.

90. The HonourarrLe Rar Bauapur Laia RAM SARAN DAS:
Will the Government kindly .tat: whether they, in view of the present crisis
in the cotton textile industry, contemplate taking off the excise duty on cloth
manufactured in India ? If not, what steps do they intend to take in this
matter ?

TrE HoNouraBLE Mr. D. T. CHADWICK : The Honourahle Member’s
attention is invited to the reply given by His Excellency the Viceroy to the
deputation of the millowners, a report of which has appcared in the Press.

CIRCULAR ISSUED BY THE POSTMASTER GENERAL, PUNJAB, REGA RDING NON=-
RECRUITMENT OF HINDUS FOR HIS DEPARTMENT.

91. The HonouraBLE Rar Bamapur Lara RAM SARAN DAS:
Is it a fact that the Postmaster General, Punjaub a.d North-West Frontier
Province, has issued a circular that in future recruitmen ts for his Deyartment,
no Hindu will be appointed # If so, will the Government kindly lay on the
table of this Council a copy of the insfructions on the subject ?

Tee HoNoURrABLE MR. A. A. L. PARfONS : No circular has bcen iseucd.
It is understood that the Postmaster General, Punjab, has iscucd orders that
the reoruitment of Hindus, unless they are graduates or under graduates,
should for the present be stopped in certain Divisions and in the four head offices
at Delhi, Lahore, Peshawar and Simla. The Director-General of Posts and
Telegraphs is now considering whether these orders should not be modified.

CONSTRUCTION OF NEW RAILWAYS IN THE PUNJaB.

92. The HoNouraBLE Rar BamADUR Lara RAM SARAN DAS:
Will the Government kindly state what new railway constructions will be
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taken in hand in the Punjab in the current year, 1925-26, and what will be
their mileage and costs ?

‘Tre HonourasLe Mr. D. T. CHADWICK : Government have recently
reocived proposals for oertain projeots for consideration. They have not yet
decided which of them to select for commencement during the year 1925-
1926.

Repucrion ofF Coar FREIGHTS ON RAILWAYS.

93, The HonouraBLk Rar Banapur Lana RAM SARAN DAS:
Will the Government kindly state whether they intend to give concession in
coal freights on railways for long distances during the slack season ? If
¢o, what will be the nature and terms of such concession %

Tae HoNourasLe Mr. D. T. CHADWICK : Government are aware
that with a view to assisting industrics and the coal trade Railways are consi-
dering the possibility of a reduction in the rates for long distance coal, but &
decision has not yet been arrived at.

CosT OF ESTABLISHMENT OF THE RATLWAY BOARD BEFORE AND AFTER REOR-
GANIZATION,

94, The HoNouranLe Rar Bamanur Lara RAM SARAN DAS:
Will the Government kindly state what was the number of officers and the
number of clerks and the establishment charges in the office of the Railway
Board before the reorganisation, and what are the number of officers and the
number of clerks and the establishment charges now ?

Tre HoNourasLe MR. D. T. CHADWICK : A statement giving the infor-

mation is laid on the table.
M82CS

Statement showing the number of officers and subordinates, and the establishment
charges in the qffice of the Railway Board before the Reorganisation and as
ot stands aé present.

On 1t ° On 25th
Particulars, April Aujprust REMARKS,
1924, 1926,
1 2 3 4 P
No. of officers including Supor- 24 29 The effective strength ig
intendents. about to be reduced to :——
Officers 23.

No. of subordinates in office 137 152 ~ Subordinates 119,
establishment excluding The v hole question of the cost
menials. of the Railway Board estab-

. lishment is being placed
During 1924-25 Estimated before the Standing Finance
expenditure Committee for Railways at
(approximate) in 1925-26 the next meeting of the
Committee.

Total cost of Railway Board

establishment .. .. |Re.12,03,700 | Rs. 13,83,900
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RECRUITMENT FOR THE INDIAN ARMY.

95. The HonouraBLE Rar Bamapur Lara RAM SARAN DAS:
Will the Government kindly state the total number of recruits to the Indian Army
enlisted after the Great War from each of the following classes : (¢) Mahrattas,
Kathis and Waghirs from Bombay and Central Provinces; (b) the Rajputs
and Ahirs from Rajputana and United Provinces; (c) Gurkhas, (d) Telugus
from Madras ; (¢) Jats and Ahirs from the Eastern Punjab ; (f) Dogras from the
Punjab ; (g) Sikhs from the Punjab ; (k) Brahmans from the United Provinces;
(§) Muslims from the United Provinces, the Central Provinces, Bombay and
Madras ; and (4) other minor classes ?

His ExceLLexcy THE COMMANDER-IN-CHIEF: I am afraid the
information asked for by the Honourable Member is not available in exactly
the form in which he desires it, but I will furnish him separately with a state-
ment showing the total numbers of combatant recruits who have been enrolled
between the 1st December 1918 and the 30th June 1925, classed according
to Provinces, so far as this is possible, and I trust that the information con-
tained in this statement will suffice for the Honourable Member’s purpose.

I may mention that, so far as I have been able to ascertain, no Kathis
or Waghirs have been enlisted as such.

REDUCTION IN THE NUMBER OF EXECUTIVE COUNCILLORS AND MINISTERS IN
BowMmeay.

96. The HonouraBLE Mr. PHIROZE C SETHNA: Do Govemn-
ment intend to ask the Government of Bombay to consider the advisability of
reducing when opportunity arises the number of its Executive Councillors
and Ministers to the level of the numbers of the other provinces other
than Bengal ?

Tue HoNoUrABLE MR. J. CRERAR : The Honourable the Home Mem-
ber in reply to a question in another place on the 2nd February 1925 stated
that there was no proposal under consideration to reduce the number of
members in any of the Provincial Executive Councils. The Government
of India do not therefore propose to ask the Government of Bombay to consider
the advisability of reducing the number of Executive Couhcillors.

REDUCTION IN THE NUMBER OF EXECUTIVE COUNCILLORS AND MINISTERS.

97. The HonouraBLE MRr. PHIROZE C. SETHNA: (a) With
reference to the reply to my question No. 25 on 4th February 1924, on the
subject of the reduction in the number of Executive Councillors and Ministers,
will Government be pleased to state if the decision has been arrived at ?

(%) If not, will Government give some indication when to expect it ?

(¢) Will Government be pleased to publish the correspondence on the sub-
ject between them and the provinces concerned ?

Tue HovouraBLE Mr. J. CRERAR: (a) and (b) I would refer the
Honourable Member to my reply to his previous question.

(c) The Government are not prepared to publish the correspondence.
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NATIONALITY OF MEMBERS OF THE INDIAN CiviL SERVICE.

98. The HonouraBLE Mr. PHIROZE C. SETHNA : Will Government
be pleased to give the numbers of British, Caradian, Austra ian, New Zealander,
S,uth African, Indian, Ceylonese, Fidcrated Malay Statcs members of the
Indian Civil Service on 30th June 1925 %

NaTIONALITY OF PERSONS ADMITTED INTO THE INDIAN CIVIL SERVICE DURING
THE LAST FIVE YEARS.

99. The HoNourasLe Mr. PHIROZE C. SETHNA: Will Govern-
ment be pleased to give in tabular form the number of Britishers, Canadians,
Australians, -New Zealanders, South Africans, Indians, Ceylonese and the
Federated Malay States admitted into the Indian Civil Service in each of the
last five years ?

Tue HoNouraBLE MR. J. CRERAR: With the Honourable Member’s
permission, I will answer questions Nos. 98 and 99 together. I have been in
some difficulty in deciding what is the precise construction I oan put on the
Honourable Member’s question, but I assume that he refcrs to members of
the Indian Civil Service having a legal domivile in Great Britain, Canada,
Australia, ete. If that assumption is correct I shall endeavour to obtain
the information and supply it to the Honourable Member in due oourse.

ExcLusioN oF INDIANS FROM THE CEYLON AND FEDERATED MALAY STATES
C1viL SERVICES.

100. The HoNoUuraBLE MR. PHTIROZE C. SETHNA : Will Government
state :

(a) if it ds a fact that Indians are no longer admitted in the Ceylon
Service ;

() if not, from what date ; and

(c) if there is a similar restriction against Indians in the Federated Malay
States Civil Service and from what date ? :

TweE HonoUrABLE M1aN SR FAZL-I-HUSAIN :  (¢) Yes.

() From 1920.

(¢) Yes. The Government of India are not in a position to state exactly
from what date the restriction has been in force but it appears to be of long
standing.

Tue HoNouraBLE Dr. S1r DEVA PRASAD SARVADHIKARY: Do
the Government of India propose to take any steps to bar the admission of
oandidates from Ceylon to the Civil Service for India ? ,

Tue HoNoURABLE MmN Sir FAZL-I-HUSAIN: I do not think the
matter has been under consideration.

Tae HoNouraBLE Dr. S1r DEVA PRASAD SARVADHIKARY: Will
the Government be pleased to consider the matter in connection with the other
questions raised ?

Tee HoNouraBLE MmN Sk FAZL-I-HUSAIN: The Honourable
Member’s supplementary question will probably place me in & position to have
the matter examined.



BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
' TABLE.

SECRETARY of tae COUNCIL: Sir, in accordance with Rule 25
of the Indian Legislative Rules I lay on the table copies of a Bill to amend
the law relating to salt and salt-revenue, a Bill further to amend the Code of
Civil Procedure, 1908, and a Bill further to amend the Religious Endowments
Act, 1863, which were passed by the Legislative Assembly at its meeting held
on the 31st of August 1925.

CARRIAGE OF GOODS BY SEA BILL.
REPORT OF JoINT COMMITTEE LAID ON THE TABLE.

SECRETARY or THE COUNCIL: S8ir, I lay on the table the report
of the Joint Committce on the Bill to amend the law with respect to the carriage
of goods by sea.’

RESOLUTION RE GRIEVANCES OF POSTMASTERS.

Tne Honourasie SRIJUT CHANDRADHAR BOROOAH (Assam
Non-Muhammadan): Sir, 1 beg to move:

“ That this Council reccmmends to His Excellency the Governor General in Council,
that a Committec, consisting of officials and non-offieials of both Houses of the Legislature
and a representative of the Postmasters. be appointed to inquire into the grievances of
the Postmasters, including those in the grade of Rs. 145—170, in India and Burma,
regarding their pay and status, etc., and to suggest means as to how to remove the same.’

The subject is rather dull and uninteresting and I tharefore crave the
indulgence of the House kindly to bear with me with patience.

In the last Delhi Session, Mr. Bipin Chandra Pal moved a Resolution in
the Legislative Assembly, for the appointment of a Committee, to inquire
into the grievances of the Postal Staff. The discussion of the Resolution was
adjourned till this Session, as the Honourable Member in charge of the depart-
ment promised to receive a deputation on the matter. Since then, a deputa-
tion has been received, and the Honourable Member, while declining to enter-
tain a number of grievances, has given his assurance to remove a few. It may
therefore be’asked, why I move this Resolution, when a much wider Resolu-
tion was moved only a few months ago. I admit, Sir, that was a much wider
Resolution than mine. But it was so wide of the mark, that it lost sight of
those whose cause I now beg to advocate. I have gone through the discussion
in the Assembly. I have read the memorandum of grievances submitted by
the deputation to the Honourable Member, and I find that the whole affair
was meant for the benefit of the clerical staff and the menialg of the Postal
Department, and not so much for the Postmasters. In the memorandum of
grievances, no mention was ever made of some of the grievances of the Post-
masters, which I am now going to enumerate. These are the reasons that
have prompted me to take up this cause. In short, the subject-matter of my
:IP{efolution is not the same as that of the Resolution of Mr. Bipin Chandra

al, ‘
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The Postal Department is one of the most popular and best managed
departments of Government ; and this credit is mostly due to the faithful
service and the unceasing labour of the Postmasters, who are the most indis-
pensable and responsible officers of the Department. I can assure you, Sir,
that great discontent prevails among the Postmasters owing to a variely
of grievances. These grievances are either real or unreal. In either case
they deserve the prompt attention of the Government. If real, they must
by all means be redressed, and if unreal, the matter must be explained to the
Postmasters, in order to remove their discontent; otherwise, we cannot afford
to let a large body of most useful public servants to remain always discontented.

The Postmasters are divided into 3 different classes and their pay is
governed by seven scales (1) The Presidency Postmasters and the Postmaster
of Rangnon (800—40—1,000, 1,000—40—1,200), (2) the gazetted Postmasters,
among whom is counted the Postmaster of Lahore (350—20—650, 700—25—
890) and (3) the non-gazetted Postmasters (145—5—170, 175—10—225 and
250—20—350). I will lay before the Council the grievances of these three
classes of officers one by one.

First, let me take the case of the Presidency Postmasters and the Post-
master of Rangoon. After the report of the Postal Inquiry Committee, Gov-
ernment made a revision of the pay of the Postmasters. In that revision
Government did absolutelv nothing for the Presidency Postmasters and the
Postmaster of Rangoon. It was said that these officers corresponded in rank
with the Deputy Postmasters General, and that as the pay of the Deputy
Postmaster General was not revised, the pay of these off cers also must remain
unaltered. Subsequently,in January 1923, the Government not only sanctioned
an improved scale of pay for the Deputy Postmasters General, with effect
from the 1st July 1922, but also gave them the benefit of counting officiating
service for increment. They were compared with the officers of the Superior
Traffic Branch, 1st division, of the Telegraph Department (i.e., Superinten-
dents, Central Telegraph Office, Bombay, Calcutta, etc.,) and were sanctioned
equal pay with them. Formerly, therc were three grades of Deputy Post-
masters General—one grade drawing a pay of Rs. 800, another grade of
Rs. 1,000, and a third grade, consisting only of two officers, drawing from
Rs. 1,200 to Rs. 1,400. All these three grades were converted into one
grade from Rs. 800to Rs. 1,400, rising by annual increments of Rs. 60.
But the Presidency Postmasters and the Postmaster of Rangoon are still
getting from Rs. 800 to 1,200 as before. They were first told that they could
get no increment as the Deputy Postmasters General with whom they corres-
ponded in rank, would not get any. Subsequently, when the latter were
given a benefit, their case was never considered for a moment. In justice and
fair play the scale of pay of these officers ought also to have been made exactly
similar to that of the Deputy Postmasters General. But this has not yet
been done. The Islington Committee did not do anything for them, the
Postal Inquiry Committee also did not do anything, nor have the Government
done anything or ever received a deputation from them. The Presiden-
¢y Postmasters and the Postmaster of Rangoon justly regard this as &
gross injustice done to them. This is a just grievance and it requires
prompt redress. The Deputy Postmaster General is an administrative cfficer

»
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and only an intermediary between the Superintendents on the one side and the
Postmasters General on the other. One may sometimes think of running the
department without the Deputy Postmasters General, but not without the

Postmasters, for & single day.

Next comes the case of the gazetted Postmasters. In the case of these
officers also, neither the Islington Committee nor the Postal Inquiry Committee
did anything whatever. The gazetted Postmasters correspond in rank to
the Superintendents of Post Offices, and till 1920 the maximum pay of both
these two classes of officers was Rs. 600. But in June 1920 the Superintendents
were made to correspond to the officers of the Superior Traffic Branch, 2nd
division, Telegraph Department and their then existing five grades of pay
(s.e., 200—250, 300—400, 400-—500 and 500—6C0) were converted into one
time-scale of pay of Rs. 250 to 700. But the case of the gazetted Postmasters
was entirely left out of consideration. On the recommendation of the Postal
Inquiry Committee, Government raised the maximum pay of the non-gazetted
Postmasters to Rs. 350, while the minimum pay of the gazetted Postmasters
still remained at Rs. 300. In order to remove this anomaly, with effect from
November 1921. Government raised the minimum pay of the gazetted Post-
masters to Rs. 350 and the maximum to Rs. 650, thus giving them an incre-
ment of only Rs. 50. Subsequently, with the introduction of the Fundamental
Rules, a time scale was introduced and all the three grades of gazetted Post-
masters were converted into one on Rs. 350— 20---650. But this revisign,
although it added Rs. 50 to the pay of the gazetted Postmasters, fixed their
maximum pay at Rs. 650, while the maximum pay of the Qupenntendents
of Post Offices, with whom they correspond, had already been raised to Rs. 700.
This unequal treatment has caused widespread diseatisfaction among the
gazetted postmasters and the introduction of the time-scale pay has been
regarded as not only unsuitable but also distinctly retrograde.

The Postmastership of Lahore was originally included in the list of the
Chief Officers of the Post Office. By the revision this post was included in
the list of gazetted Postmasters, with a special grade of pay from Rs. 7C0
to Rs. 800 (attached to office). This has lowered the status of the office,
Again it is difficult to understand why, when there is this post of Rs. 800 in
the list, there should not be only one grade of gazetted Postmasters drawing
up to Rs. 800. Among the Deputy Postmasters General, there were three
grades, one on Rs. 800, one on Rs. 1,000 and another, consisting of only two
officers on Rs. 1,200-—40—1,400. But all these three grades were converted
into one from Rs. 800—60—1,400. There is absolutely no reason why a
similar revision could not be made in the case of the gazetted Postmasters,
fixing their maximum pay at Rs. 800. An objection may perhaps be raised
against this measure to the effect that inasmuch as it will raise the maximum
pay of the gazetted Postmasters to Rs. 800, i.e., Rs. 100 more than the maxi-
mum pay now fixed for the Supermtendents it will create discontent among
the latter. But a similar discontent among the gazetted postmasters was
never taken into consideration at the time of raising the pay of the Superin-
tendents to Rs. 700, 1.¢e., Rs. 50 in excess of the pay of the Postmasters. How-
ever that may be, the more arduous nature of work and the greater
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responsibility of the Postmasters than those of the Superintendents, who
are only gupervising officers and who enjoy advantages and privileges not

allowed to the Postmasters, will more than justify the excess of Rs. 100 in
the pay of the Postmasters.

I now come to the non-gazetted Postmasters. Their pay formerly began
at Rs. 100 and rose to Re. 200. The Postal Inquiry Committee recommended
the pay of the clerks to be raised to Rs. 140, and hence the starting pay of the
non-gazetted Postmasters was 2lso raised from Rs. 100 to Rs. 145 and the maxi-
mui® from Rs. 300 to Rs. 350. Beyond this the Committee did not think it
necessary to do anything, for they started with the most uncharitable presump-
tion that the Postmasters were beggars and must remain satisfied with whatever
the Government might be pleased to give them. The non-gazetted Post-
masters therefore now begin at Rs. 145, that is just Rs. 5 more than a clerk
in the highest cadre, and end at Rs. 350, after passing through three different
grades, known as the 2rd selection grade, the 2nd selection grade and the 1st
selection grade. It is not knov n why the non-gazetted Fostmarters should have
three grades instead of one. The disadvantage of this system is that & man
drawing the highest pay in one grade has to wait there for a long time to go to
the next higher grade, till a vacancy occurs.there ; and sometimes he has to
retire from service, belore getting a chance to go there at all. |

It is a grievance of the non-gazetted Postmasters, that while the pay of
the Deputy Postmasters General corresponds with that of the officers of the
Superior Traffic Eranch, Ist L'ivision, of the Telegraph Department (such as Sup-
erintendents, Central Telegraph Office, Calcutta and Rembay, ete.) and while the
pay of the Superintendents of Post Offices corresponds with that of the Officers
of the Superior Traffic Rranch, 2nd Divisien, of the Telegraph Department (such
as officers in charge of the Telegraph Officesat Delhi and Agra, ete.), their
own pay does not correspond with that of the Telegraph Masters ; for the start-
ing pay of a Telegraph Master is Re. 275, while that of a non-gazetted Post-
masicr s only Bs. 145, Of coirse, there are Telegraph Masters who start on a
lower pay, but they are local officers who cannot be transferred beyond & cir-
cun:scrited aier and wi.o therefore cannot ke compared with the Postmasters
who are lable to be transferred from one place to another, within India and
Burma. It is sometimes argued that a Postmaster’s work does not require
skill like that of a Telegraph Master, and hence a Postmaster is not entitled to
the advantages of a Telegraph Master. It is difficult to understand what
special skill 18 necessary for the work of a Telegraph Master. The Honour-

able Sir Bhupendranath Mitra wants us to believe that the Telegraph Master
is a skilled man because—

““ he has to learn to use the duplex or quadruplex Morse circuits, which not only work
at & high speed, dut require for their maintenance, a considerable amount of techni

knowledge.” B

I am afraid this argument convinces none except the Telegraph Masters.
In the same sense a man who rides a bicycle can also be called a skilled man,
inasmuch as he knows how to inflate the tubes, how to oil the machine, and
sometimes even how to open it, and fit it up again. I cling to the popular
view and hold that if the Telegraph Master is a skilled officer for handling his
machine, the Postmaster is also a skilled officer in his own way in having to
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handle his myltifarious technical duties. The duties that really require skill
belong to the Engineering branch, the electrical branch, the testing branch and
the other technical branches of the Telegraph Department. The Telegraph
Master certainly receives and despatches messages, and for this he requires no
more skill than a man receiving or sending a message by the telephore. More-
over, when the pay of the Deputy Postmasters General and the Superin-
tendents of Post Offices (with no technical knowledge or monetary responsi-
bility).corresponds with that of the Officers of the Superior Traffic Branch of
the Telegraph Department, a branch that really requires skill, there is no reason
why the Postmaster’s pay should not correspond with the Telegraph Master's
for whose work no special skill seems to be necessary. On the other hand, the
Postmaster has far greater responsibilities than the Telegraph Master who
has nothing to do with monetary transactions, banking business, insured
articles, heavy accounts work and the like. Under all these considerations,
the Postmasters are quite right when they say that they are entitled to a simi-
Iar treatment to that accorded to the Telegraph Masters, and that they have
not got it.

Here an objection may be raised that if the Postmasters begin at
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